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OROERS OF THE TRIBUNAL 

Mr. Nand lG.shore, Counsel :·:or the applicant, 
Mr. s .. s. Hassan, Counselfor the respondent 

Nos. l & 2~' 
M.r. P. V. C lla, Counsel for the respondent 

Nos. 3 & 4. · 
None for other respondents~' 

The matter was heard and reserved 
on 22.,1~~2003~ The file has been directed 
to be placed before us on the oral request 
of the learned counsel for the applicant, 
which was made in the presence of the 

· - other side~' 

2~· It is stated by the learned counsel 
for the applicant th~t the raspondents 
have granted the re lief prayed for in the 
OA vide order dated 22'~"1~:2003. He further 
says -ttrn.at in view of this developm 1~nt, he 
wants to withdraw this OA. 

3i The learned counse 1 for the resp ~)n-
dent nos. 3 & .4 says that yet the matter 
may be disposed of on merits; 

4. We do not think it ne·cess ary ,to 
decide the matter on merits in view of 
the fact that the applicani:Js grievance 
has b.een redressed. Since the grievance 
of the aoolicant has been.redressed, the 

'' . OA has become infructuous. The OA is 
dismissed as having bec~me i .ruc~~ousr 
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